
Government of Jammu and Kashmir 
Civil Secretariat Home Department 

Sri nagar/ Jammu. 
N 0 T I F 1£ AT I 0 N 

Srinagar,the ,; D September, 2019 • 

SRO; ~53 Whereas, on 29.08.2018 Police Station Qaimoh 
received an information through reliable sources to the effect that within 
the jurisdiction of Police Station Qaimoh particularly in village 
Qaimoh,Howoora and Redwani some persons namelyl. AamirRafiqKawak 
Sfo Rafiq Ahmad Kawak R/o Kawaki Bazar Qaimoh 2.Reyaz Ahmad Sofi 
@ Riya S/o Mushtaq Ahmad R/o Jamal Road Khudwani 3, Ishfaq Ahamd 
Rah S/o Ab. Rashid Rah R/o Rahpora 4.Sajad Ahmad Chandu Sfo Ab. 
GaniChandu are working as OGW's of HM outfit for the terrorists namely 
1. Muzaffar Ahmad Bhat R/o Sopat 2.Asif Ahmad Malik 3. Naveed Jatt 
4. Ajaz Ahmad Makroo. Besides, the said OGW's have been providing 
logistic support and transportation to them, Further accused persons are 
aiding and abetting subversive activities in the valley. The accused in 
furtherance of criminal conspiracy with the active militants have been 
providing weapons to the said organization from unknown aources. This 
act on part of accused has caused a threat to security and sovereignty of 
State and Country; and 

2. Whereas a case FIR No. 73/2018 U/S 13(2) 18,19,38,39 ULA (P) 
Act was regi~l~rt!d at Police Station Qaimoh and investigation taken up: 
and 

3. Whereas, during the course of investigation statement of witnesses 
acquainted with the facts and circumstances of case were recorded 
under relevant provisions of law. St.::~tement uf witne~!l recorded woull.l 
inter alia reveal that accused 1. AamirRafiqKawak S/ofi R@afi~.Ah~a/d 
Kawak R/ o Kawaki Bazar Qaimoh 2.Reyaz Ahmad So 1 Iya 0 

Mushtaq Ahmad Rfo Jamal Road Khudwani 3, JshfaqAhamd Rah S/~ 
Ab. Rashid Rah R/o Rahpora 4,Sajad Ahmad Chan?u S/o ~b. ~~ 
Ch d ki OGW's of HM outfit and are mv. olved m rudmg an u are wor ng as 'd' 1 · · 
and abetting terrorist activities, besides have tx:e? pr~roVImmgunknogto~ 

'd d and ammumuon l : support and have proVI e ~s ffar Ahmad Bhat R/ o So pat 
sources to accused active terronsts 1. M.uza Ah d Makroo Cor carrying 
2.Asif Ahmad Malik 3. Naveed. Jatt 4• AJa; , n;~rtherance of criminal 
out terrorist activities in valley. Accuse'tt 1dn subversive activities for 

· · h th have comm1 e consp1racy wtth eac o er . t state and country. These acts on 
strengthening of armed strUggle agruns . and tranquility of State and 
part of the accused are threat to·th~ s~c~n~ese eight accused have also 
Country. Investigation also revea.le a 

IIP ug.· 



been in close liaison with a killed militant Shakoor Ganie and ted 
Salal Ahmad who have been involved in various subversive aatJ':<:ti~ 'd 11 t d . r: • c VI es. Ev1 ence co ec ~ pnma 4ac1e establis~ed a case ufs 13(2),18,19,38,39 
ULA(P) Act agamst accused L AamtrRafiqKawak S/o Rafiq Ahmad 
Kawak Rf o Kawa.ki B~ Qaimoh 2.lshfaqAhamd Rah S/o Ab. Rashid 
Rah R/o Rahpora 3.Sa.Jad Ahmad Chandu S/o Ab. OaniChandu R/o 

' GhatQimoh 4.R~yaz Ahmad Sofi@ Riya S/o Mushtaq Ahmad Rfo Jamal 
Road Khudwam and offences u/s 13,18,39 UAP act against accused 5. 
Muzaffar Ahmad Bhat S/0 Mohammad Amin R/o Sopat 6. Ajaz Ahmad 
Makroo S/o Gh. Rasool R/o Ghat Qaimoh 7.Asif Ahmad Malik S/o 
Naseert Ahmad Malik R/ o Khahgund Verlnag and S.NaveedJatt {foreign 
Terrorist) and investigation of case has been concluded as proved against 
them. It is further submitted that accused 6..S namely Asif Ahmad Malik 
,Naveed J att,Ajaz Ahmad Makroo have been killed in different encounters 
with security forces as per copies of FIR placed on record. Besides· 
accused Reyaz Ahmad Sofi @ Riya S/o Mushtaq Ahmad R/o Jamal Road 
Khudwani, and Muzaffar Ahmad Bhat S/o Mohammad Amin Bhat R/o 
Sopat are absconding against whom proceedings u/s 512 Cr.PC have 
been proposed; and 

6. Whereas, the Authority appointed by the State Government under 
sub-section (2) of section 45 of the Unlawful Activities (Prevention) Act, 
1967, has independently scrutinized the Case Diary ftle and all the o~er 
relevant documents relating to the case and has come ~ a defirute 
conclusion that this is a fit case for accord of prosecution sanction 
against the RRici accused persons; and 

7. Whereas, after perusing the Case Diary, the ~elevan.t documents 
and also taking into consideration the:: obse:vauonsfvtews of the 
Authority appointed under sub-section (2) of section 4~ of the ~nlawful 
A ti 't' (P ti J A t, 1967 the State Government ts of the vtew that c v1 tes reven on c • . .1 bl · t the accused 
there is sufficient material and evtdence avw a e a~c:ms 

. . d th afioresaid provtstons of law. persons for thetr prosecution un er e 
. . f wers conferred by sub-section (2) of 

8. Now, therefore, m exerctse. 0• p<> . ti ) Act 1967 the State 
section 45 of the Unlawful Activt~es r~ven ~7ng p~secutlon against 
Government hereby accords sanctJon or a~~ of offences punishable 
th ~ u · d ns for the commtsston e o owmg accuse perso . f Unl wful Activities {Prevention) 
under sections indicated agwnst each 

8
° f P/~ Qaimoh:-

Act, 1967 arising out of FIR No.73/201 ° 
S.No 
AI 

A2 

Amir RafiqKawak S/o ~q ma 
Kawak R o Kawaki Bazar rumoh 
Reyaz Ahmad Sofi @ Ria S/o Mus~taq 
Ahmad Sofi R o Jamal Road Khudwarll· 

Offences u s 
13(2), 18,19,38 and 39 of 
UAPA 

-do-



A3 

A4 

AS 

lshfaq Ahmad Rah S/o Abdul Rashid Rah 
R/o RahpotaKhudwant. -do-

Sajad Ahmad Chadnu S/o Abdul -do-GaniChadnu R/o Ghat. 
Muzaffar Ahmad Bhat S/o Mohammad 
Am in Bhat R/ o Sopat 

13,18 and 39 of UAPA 

By order of Government of Jammu and Kashmir. 
Sd/· 

Principal Secretary to the Government 
Home Department 

No. Home/Pros/36/2019 Dated: 3o .09.2019 
Copy to:-

1. Director General of Police, J&K, Jammu. This has reference to his 
letter No.Legal/Sanc-108/S/2018/10880-82- dated 12/02/2019 
and. The CD file in original is returned herewith, receipt of which 
may kindly be acknowledged. 

2. Secretary to the Government, Department of Law, Justice & 
Parliamentary Affairs. (w.7.s.c.) 

3. Private Secretary to Principal Secretary to the Government, Home 
Department. 

4. Stock file. 

~ ;;;? 1 !) 
Under Secretaiy to the Government 

Home Department 


